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T.C.P. No. 40/397-398/NCLT/MB/MAH /2016
-2-

Since the Reply has been serued to the Petitioner, hence time is granted to

file a Rejoinder on or before 15th April 20L7. A copy in advance to be

serued to the other side.

Thereafter the matter is listed for hearing After Vacation on 7th June,

2OL7. Date is duly communicated to both the sides.

M.K. Shrawat
Member (Judicial)Dated: 22.03.2017
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